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Tuesclayrthis 2nd clay of Deeember, 2003

Hon'trle Shri Justiee V. S. Aggarwal, ChaHon'I-rte Shri s.A.singh, x6frber iil 
----

P - K. Sapra ,
S./o L,ate Shrr_ T.,. N. Sapra.,R/o 3-261 Greater Xa1_]-ash part
New Del-hr.

(ny Advoea't-e . Shr j- M. M _ Sr_rctan )

verstts

Government of NCT of
through Trt - Gover:nor,
Raj Niwas, DeJhr.
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The Prine ipa l_

Direetorate of
Mttni Ma1'a Ram
P i tam Pr-r.rJ6 ,
New Del hi.

Sec ret a 11, ,
Teehn iea I
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Ecit-te2116n,

Pr j ne ipa'l_ ,
Gov j nri Ba l..1ahh pant
OkhJ-a, New p6i5i 

-

Po1 ytechnic,

Uni.on of Tndi.a th::or:ghthe Seeretary, l,linisfry of Huma.nrtevel-opment,. Shastri Bha.wa.n, New
Resource
De1hi.

5 AI I Tncli.a cotrnei L for Technieal Ecttrcationthrorrgh Seereta!:]r, T . G. Sport Complex,
T . P . Estate, New lrelhi .

( Bv arivocate: str . George paraeken f or ,**ponj.x:;=ni'l:"1"
None for Respondents no. 4 anrt 5.

oRDER(ORAL)
Shri Justiee V.S.Aggarwal :

The sol.e controve!:sy in the present ease is that rhe
applieant as to -'i f keeping in view the recommendations of
A,]-i Tnd'ia corrnei-1 for Teehnieal_ Ecir_rcation, he is entr.rrerl
to elarm that he js to retire at the age of 62 !rear:s.
2 ' Tn th r s regard . or-r-r attent ion has been crrawn towards
lhe cleeision of rhis Trihr-rna1 in oA gz45/zoo2 creeicleri on
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11 .1 .2003 whereby a s'imi lar case, for the reasons recorclecl

therein, hacJ heen clismissed. Keer)]ng in view the parlty of

reasoning, the present. Petit.ion f ai ls and is cl'ismissecl'

(S.A.Sin (V.S.Aggarwai )

Cha i rmanMember ( A )
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